
M19 TkE CENTRAL 	INISTRAT lyE TRIBUNAL 
ERNAWLAM BENQ 

ONo.5 

Tuesday this the 8th day of March, 1994 

CO1UM 

Ho&ble Mr,Justice Chettur Sankaran Nair, Vice Chairman 

Hon' ble 'r. P. V. Venkatakrishnan, Administrative Member 

O.du1 liameed, 
Regional Director, 
Employees State Insurance Corporation, 
Trichur. 	 ...Applicant 

(By Advocate Mr.:B i(aimal) 

Vs. 

Union of India, represented by 
Secretary, Ministry of Defence, 
Govt. of 'India, New Delhi. 

The Director General, - 
ESI Corporation, New Delhi. 	 •..Respondents 

(By Advocate Nr.CS Rajan for R.2) 

OR D E R 

CHETTUR $ANKARAN NAIR(J) ,VICE CHAIRMAN 

In the circnstances stated in M.A.259/94 

we recall the order dated 3.1.1994 accepting the 

expression of regret. We dispose of the application 

recording Annexure-.R.1. Applicant will pay Rs.2835/ 
611%. 

due from him wity interest to the respondent depart- 

ment. No Costs. 

Dated 8th March, 1994. 

- 	" 	 I 

P. V.VENKAAKRISHNAN 	CHETTJR SANKARAN NAIR(J) 
ADMmISTRATIVE MEMBER 	 VICE GiAIRMAN 

ksS 3. 


